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 Pradhani,  Shri  x

 Purty,  Shri  M.  8,
 Qureshi,  Shri  Mohd.  Shafi

 Raghu  Ramaiah,  Shri  K.
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri

 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rathia,  Shrj  Umed  Singh
 Ray,  Shrimati  Maya
 Reddy,  Shri  Sidram

 Richhariya,  Dr.  Govind  Das

 Roy,  Shri  Bishwanath
 Rudra  Pratap  Singh,  Dr.
 Saini,  Shri  Mulki  Raj
 Sayeed,  Shri  P.  M.
 Shahnawaz  Khan,  Shri

 Shailani,  Shrj  Chandra
 Shambhu  Nath,  Shri
 Shankar  Dev,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  R.  N.
 Sharma,  Dr.  Shanker  Dayal
 Shashi  Bhushan  Shri

 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shivappa,  Shri  N

 Shukla,  Shri  B.  R.
 Siddayya,  Shri  S.  M.
 Sinha,  Shri  Dhzram  Bir
 Sokhi,  Sardar  Swaran  Singh
 Swaran  Singh,  Shri
 Tayyab  Hussain,  Shri
 Tiwari,  Shri  R.  6.

 Tiwary,  Shri  D.  N.
 Tulsiram,  Shri  V.
 Uikey,  Shri  M.  G.
 Zulfiquar  Ali  Khan,  Shri

 BHADRA:  70;  998  (SAKA)  Guarantes  of  १» ०
 Debentures  to  T.N.C.S.

 Land  Develop.  Bank  (Res.)

 NOZS  '

 Dhote,  Shri  Jambuwant

 Mavalankar,  Shri  P,  ७,
 tOraon,  Shri  Tuna
 Ram  Hedaoo,  Shri

 ’

 MR,  CHAIRMAN:  The  result*  of
 the  division  is:  Ayes  ‘125;  Nees  4.

 The  motion  was  adopted.

 एम  brs.

 STATUTORY  RESOLUTION’  RE:
 GUARANTEE  BY  TAMIL  NADU
 GOVERNMENT  IN  RESPECT  OF
 DEBENTURES  OF  TAMIL  NADU
 CO-OPERATIVE  STATE  LAND

 DEVELOPMENT  BANK  LTD.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SHAH  NAWAZ  KHAN):  I  beg  to
 move:

 “That  this  House  concurs  with
 the  proposal  of  the  Government  of
 Tamil  Nadu  to  increase,  under
 sub-section  (2)  of  section  6  of  the
 Tamil  Nadu  Co-operative  Land
 Development  Banks  Act,  3934
 (Tamil  Nadu  Act  X  of  +1934),  the
 maximum  amount  of  the  guarantee
 given  by  that  Government  in  res-
 pect  of  the  debentures  issued  by
 the  Tamil  Nadu  Co-operative  State
 Land  Development  Bank  Limited,
 upto  a  total  value  of  Rs.  250  crores
 (Rupees  two  hundred  and  fifty
 crores  orly)  exclusive  of  such
 debentures  as  the  Bank  may,  from
 time  to  time,  redeem,  such  de-
 bentures  being  issued  for  periods
 not  exceeding  in  any  case,  25

 tWrongly  voted  for  Ayes.
 *The  following  Members  also  recorded  their  votes  for  AYES:
 Sarvashri  Mohammad  Tahir  and  Tuna  Oraon.
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 [Shri  ‘Shah.  Nawaz  Khén]
 years  irom  the  date  of  issue  and
 bearing  interest  at  a  rate  not  ex-
 ceeding  the  ‘rate  of  interest  ap-
 proved  by  the  Reserve  Bank  of
 India  for  each  series  of  deben-
 tures.”

 MR.  CHAIRMAN:  The  question  s:

 “That  ‘this  House  concurs  with  the
 proposal  of  the  Government  of
 Tamil  Nedu  to  increase,  under  sub-
 section  (2)  of  section  6  of  the
 Tami]  Nadu  Co-operative  Land
 Development  Banks  Act  934
 (Famil  Nadu  Act  X  of  i934),  the
 maximum  emount  of  the  guarantee
 given  by  that  Government  in  res-
 pect  of  the  debentures  issued  by
 the  Tamil  Nadu  Co-operative  State
 Land  Bevelopment  Bank  —  Limited,
 upto  a  total  value  of  Rs.  250  crores

 '\.(Bupees  two  hundred  and  fifty
 ctores  onty)  exclusive  of  such  de-
 bentures  as  the  Bank  may,  from

 time  to  time,  redeem,  such  deben-
 tures  being  issued  for  periods  not
 @xepeding  in  any  case,  25  years
 from  the  date  of  issue  and  bearing
 interest  ६६  a  rate  not  exceeding  the
 Tate  of  interest  approved  by  the
 Reserve  Bank  of  India  for  each

 The  motion  was  adopted.

 27.48  hrs.

 ‘SCHEDULED  CASTES  AND  SCHE-
 DULED  TRIBES  ORDERS  (AMEND.

 MENT).  BILL

 THE  MINISTER  OF  HOME  AP-.
 FAIRS  (SHRI  K.  BRAHMANANDA

 _REPDY);  I  beg  to  move

 That  the  85  to  provide  for  the
 ‘inclusion  in,  and  the  exclusion  from,

 “the  lists  of  Scheduled  Castes  and
 Schediled  Tribes,  of  certain  castes
 and  tribes,  for  the  re-adjustment  of
 representation  of  parliamentary

 and  assembly  constituencies  in  |  80

 ee  ee
 ty

 fay  as  guch  re-adjustment  is  neces.
 sitated  by  such  inclugian  gy,  .apelys
 sion  and  for  matters  connected
 therewith,  be  taken  into  considera-
 tion.”

 Ag  the  hon,  Members  are  aware,  the
 question  of  revising  the  ‘Hsta  of  Sche-
 duled  Castes  and  Scheduled  ‘Tribes  huis
 been  uader  consideration  for:  many
 years,  In  J965  the  Lokuy  Committee
 was  appointed  to  go  into  the  matter
 and  make  suggestions  for  a  compre-
 hensive  revision  of  the  lists.  The  re-
 commendations  of  this  Committee  were
 examined  by  the  Government  and  dis.
 cussions  were  held  in  966  with  hon.
 Members  of  Parliament  and  State
 Ministers  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes.  There-
 after,  the  Scheduled  Castes  and  Sche-
 duled  Tribes  Orders  (Amendment)
 Bill,  967  was  introduced  in  Lok  Sabha
 and  referred  to  a  Joint  Committee.

 The  Bill,  ag  reported  by  the  Joint
 Committee,  was  taken  up  for  consi-
 deration  by  the  Lok  Sabha.  However.
 ©n  account  of  some  controversies,  con-
 sideration  of  the  Bil}  was  held  over
 and  the  Bill  finally  lapsed  with  the
 dissolution  of  the  Lok  Sabha  in  De.
 cember  1970,

 Article  उडा  of  the  Constitution
 relates  to  castes  being  specified  by
 notification  with  respect  to  any  State
 or  Union  Territory  as  Scheduled
 Castes  in  relation  to  that  State  or
 Union  Territory.  Similarly,  article
 342  relates  to  notification  of  specified
 tribes  with  respect  to  any  State  or
 Union  Territory  as  Scheduled  Tribes
 in  relation  to  that  State  or  Union
 Territory,  ag  the  case  may  be.  A
 major  difficuity  experienced  by  several
 communities  arose  from  the  fact  that
 in  some  States  they  are  at  present
 scheduled  only  in  a  part  of  the  State.
 and  not  in  respect  of  the  entire  ‘State,
 with  the  result  that  the  benefits,  con-
 cessions  and  reservations  available  to
 Scheduled  Castes  and  Scheduled  Tribes
 are  confined  only  to  a  particular,  and
 at  times  narrow  geographical  area,  in
 the  State.  For  example,  in  the  Vidar-
 हि).  area,  of  Maharashtra,  :  there.  are


